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Government of Jammu and Kashmir 

Finance Department 
CIVIl Stcretarial Jammu/Snnagar 

Notification 
Jammu, the\ blt. April, 2019 

SR02'\ "l: In exerc1se of the powers conferred by sub-sect1on (1) of section 9, sub-section (1) of 
~ 11, sub-secbon (1) of section 16 of the Jammu and Kashmir Goods and Services Tax Act, 2017 (Act 
No. V of 2017), the State Government, on the recommendations of the Council, and on being satisfied that ills 
"tt?SSary 1n the public mterest so to do, hereby makes the following amendments 1n Notification No. SRO 206 
OiEd t8:J March, 2019; namely.-

(i) VI the Table, in column 3, after clause 7, the following clause shall be inserted, namely· -

'8 Where any registered person who has availed of input tax credit opts to pay tax under this notification, he 
shall pay an amount, by way of debit 1n the electronic credit ledger or electronic cash ledger, equivalent to 
bJ credrt of input tax m respect of 1nputs held m stock and inputs contamed in semi-finished or finished 
~s held m stock and on capital goods as if the supply made under this notification attracts the proVIsions 
~ section 18(4) of the sa1d Act and the rules made there-under and after payment of such amount the 
tliance of input tax credit, 1f any, lymg in h1s electronic cred1t ledger shall lapse."; 

liJ in paragraph 3, in the Explanabon, after clause (li), the following clause shall be inserted, namely: · 
'(iii) lhe Jammu and Kashmir Goods and Services Tax Rules, 2017, as applicable to a person paying tax 
lnler secbon 10 of the said Act shall, mutatis mutandis, apply to a person paYJng tax under this 
noliftabon ·, 

ThJs notification shall deemed to have come into force w.e.f. 1st day of Apnl. 2019. 

I' 
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By Order of the Government of Jammu & Kashmir. 

~ETtEstVGST/119/noU-111 
"""'f to the·. I . 

1 Secretary, GST Council, New Oellll . 
) ~I Fonanc.al Comrrlls~loner, , •'I oernl. 
• P nne, pal Res1dent CommiSSioner, J&K Govcrnmt~nt • Ne 
s nncopal Secretary to Hon'ble Govemor. 
~ All Pnll(1pal Secretaries to Government 

411 Comrnlssloner/Secret:~rles t o Government. 

Sdl· 
{Dr. Arun Kumar Mehta) lAS, 

Principal Secretary to the Government 

Dated:' {, 04 2019 



1 DiviSional Commissioner, Jammu/Kashmrr 
$ h oSe Commissioner, J&K. 
9. comm.sstoner, State Tiii(CS, J&.K 
10. Additional Commissioner, State Taxes (Adm) Jammu/ Kashm.r 
11• Addruonal Commlssroner, State Taxes Tax Plannrng, J&.K. 
l2 Pvt. 5ecretary to Hon'ble Advrsor (5). 
l3. President Kashmir Chamber of Commerce & Industry, Kashmrr. 
4 Presrdent Federation of Industry, Kashmlr l . 

IS President Chamber of Commerce & Industry, Jammu. 
!6. Presrdent Industries Assocliltron Ban BrahmanetSamba. 
l 7 Fresrdent Tax Bar Assocratton, Jammu/Srinagar. 
l 8 General Manager, Government Press Jammu/Kashmir. 
19 Prrvilte Secretilry to Pnncrpoi Secretary to Government , Frnance Otpartment. 
20 c-overnment Order frle/Stock file/ lncharge websrte. 

1~\l(\ 
(Dr Aadl~ar~) 

Deputy Secretary to e Government 


